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GRIMINAL REFERENCE o =  Jonx 0.

Before Mr. Justwe Scott and Mr. Justwe Ja.rdme. . OnmMINAL
f__ REFER-
QUEEN EVIPRESS v. HARILAL.* [30t;h July, 1889J - ENCE.

,Bombaq District Munizipal Act (VI of 1873), s, 73—Power of the Mumczpahty to 13B 130-
© suppress caste-feasts on the outbreak of cholera—Meaning of the words *‘ take such )
msasures as may be deemed necessary’’—-Construction of sta.iutes

The city of Ahmedabad being threatensd .with an outbreak of cholera, the
president of the local Municipility, acting under s. 73 of Bombay Act VI of
1873, issued an order, in ths form of a proclamation, prohibiting the holdmg of
" cagte-feasts when over thirty persoas were to assemble.

After the promulgation of this order ths accused gave a fea.st in a pnva.te :

- house to upwards of thirty psople of his. caste, " He was thereupon convicted,.,
., - under s. 133 of the Indian Penal Code (A3t XLV of 1860), for disobedience f an
. order duly promulgated by a public servant, and sentenced to pay a fine of Rs, 85.

Held, reversing the conviction and sentence that 8. 73 of the Bombay Distriet

: Mumcxpa.l Act (VI of 1873) did not empower the Mumclpa.hl:y to place an’

interdict on people meeting together to eat and drink in their own houses. The’

words in the section, “taks such meastres as may be deemed necessary to pre-

- vent, meet, or suppress the outbreak,”” imply in themselves something actively

to be done by the Mumclpahty, rather any limitation to be imposed on the private

" rights of the citizens in their relations of daily life. Special measures for the -

health of the town—-such as sulphur fumigation, daily flushing of sewers,

insistence on good house sanitation, isolation of infected districts, and other

[181] similar steps to be taken by tha authorities themselves—fall natutally
within the meaning of the terms of the section,

The Court ought not to strain an Act in favour of an interference with pnvate
rights whlch is not justifiad by the primary sense of the language.

THIS was a reference, under 8. 438 of the OOde of Crlmma.l Procedure
(Act X of 1882), by H. E. M. James, Dlstrlcb Magistrate of Ahmedabad.
The reference was made under the ‘following circumstances :— .

In March, 1889, the city of Ahmedabad being threatened with an
outbreak of cholera., the president of the local Muncipality, in exercise of
the powers conferred by s. 73 of Bombay- Act VI of 1873, issued 'a

_proclamation forbidding the giving of caste-dinners within mumclpal limits .
when more than thirbty persons were-to assemble. Printed copies of the
proclamation-were posted on the wallg in different quarters of the ecify.

On the 28th Aprll 1889, the accused gave a feast to upwards of hhlrby\
membars of his easte in honour of the Ram-Navmi festival,

The accused was thereup)n tried and convicted by the Honorary
Third Class Magistrate of Ahmedabad, under 5. 188 of the Indian Penal -
Code, for disobedience of an order duly promulgated by a public servant
He was sentenced to pay a fine of Rs. 35.

L This convietion and sentence wera upheld, on appeal, by the Dlshrlcb
. Magistrate, who, howover, referred the case to the High Court, as he:
- entertained doubts, in his mind, on the question whether the Muncipality
‘had authority, under s. 73 of Bombay Act VI of 1873 o ptohlblti caste-
dinners at all.
" The reference was argued before SCOTT and JARDINE, JJ. :
Manekshah Jahangirshah, for the aceused :—The words of s: 73. of,
the Distriect Municipal Act are vague and general. - They ought to receive

:‘(vCrimin‘aI Reﬁerence,'No. 9L of 1889.
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8 constructlon rather in fa.vour than in deroga.tlon of the common law’

" rights of the subject.” The Muuicipality bas no power, under this section, to = .

interfere with feasts in private houses. If the Legislature ha.d intended to
confer-such power, it would: have done so in express terms. You cannot
strain the language of the section in favour of such an unusual [182]
interference with the rights of private individuals. Even assuming that

the Municipality had such power, still the Act does not provide any penalty
for breach of the rules made under s. 73. See s. 74. The accused has, °

therefore, committed no offence
‘ J U DGMENT.

: SCOTT J—This teference turns on the construction of s. 73 of the
Muniecipal Act (Bombay-Act VI of 1873); applicable to this Presidency. That
section empowers any Municipality * threatened or visited with an 6uthreak
of any epidemic disease,” “to take such measures as may bs deemed
necessary to prevens, meef, mlhlgabe or suppress any such outbreak.” In
order apparently to prevent any abuse of this wide discretion, it-is further
provided.that measures under this section must be first sanctioned by the
Governor in Council, or an officar authorized by him. It appears that the
Municipality of Ahmedabad received a repott from their medical officer that
the city was threatened with cholera and that the suppression of caste-
feasts .was a necessary measure. The sancbion of the Governor in

Council was obtained, and under the powers conferred by s. 73 an order: ‘

was promulgated in the city by posters on the walls prohibiting the

holding of caste-feasts when over thirty persons were to assemble.
The defendans in this case .infringed this rule, and was fined under

-8, 188 of the Indian Penal Code, twenty-five rupees. for disobeying

" eat and drink in their own houses? Special measures for the health of

- on good house sanitation, [183] isolation of infected districts and. other
similar steps to be taken by the authorities themselves—zoma more natur-. -

the order of a public servant empowered to promulgate such order. The

Distriet Magistrate, whllsn he beld the order within the powers of the

section, still felt a doubt on the subject, and referred the question of its ’

legality. to. nhe High Courf. " That question tarns on the construction of

the words “ take such measures as may be deemed necessary to prevent,
meet, mitigate or suppress the outbreak.” The words -are, no doubt, of
a wide and general character, whilst the powers they confer are to be

exercised for the safety of the public and only at an exceptional time of ;

public danger Buf can they be taken to cover an order interfering with -

_ the right of every citizen to the control of his private lifs and the use of .
* his own house, and placing an interdict on reople meeting together to

the town—such as sulphur fumigation, daily flushing of sewers, insistence

. a.lly within the meaning of the terms of the' saction. Iadeed the words .
"to take such measures” imply‘in themselves ‘something actively to be--

" done by 'the Munlclpa.hby, rather than - any limitation to be imvosed on N

- .. the private rights of the citizens in their relations of daily life. If sbring-~ "
. enb rules as to the conduct of private life generally, and as to the con- -
- sumption of food in private houses-in varticular, were contemplated, the -

Legislature would have found apt words to express their meaning. Terms

of command. and prohibition: would have been-used such as oceur in

4‘ 8. 144.0f the Criminal Procedurs Code. ‘Moreover, the Liegislature would

have provided a special penalty for the infringement of the rules thus

made, ag was done in other sections of the Aet. - Section 74 -enumerabes-

- the wsections of the Act intgnded to have penal 9ﬁ‘ecb; and this seetio}n ig
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not in the list. Tne absence of pena.lty and fhe primary sense of the
words “ to take measures *’ are both in favour of the section ‘being eon-
gtrued to mean acts of the Municipaliby itself rather than any unusual
restrietion of private rights. The section may, however be construsd in
two ways. Firatly, the words " take measures” may be limited to acts

- on:the parb of the Municipality to be done by them, such as -those we

have described.” This interpretation neel not necessarily involve any
-jofringement of the common law rights of the subject, and is also the
‘more natura.l meaning of the words used. But, secondly, the words ** take
measures ” are so vague and general that they may be extended so as to

cover commands to do acts, and prohibitions to abstain from aects, which

would otherwise bs within the common law rights of the subject.

T_lhis gecond construehiqq is the one that must be applied to this case to
]usﬁlfy the order in question. Yet such a construction of ganeral words
is contrary to the rules which govern the interpretation of all statutes.

1889
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CRIMINAL
REFER-
" ENCE.

.

13 B. 180.

Therale apphca.ble to this case is clearlv expressed as follows:— *The

general rule in exposition of all Acts of Parliament is this, that in -all
doubtful matters and where the expression is in general terms, they are to
receive such a construction ag may be agrecabls tothe rules of common
“law.in: cases of  that.nabure ; for-statutes are not presumed to [184] make
any alteration in the common law, farthar or otherwise than the Act does
expressly declare ; therefore in all general matters the law vresumes the

that design, they would have expressed it in the Act”—(Viner's Abridge-
meant, Tit. Statute). As the second construetion is contrary to this rule
of interpretation and adains’ the primary meaning of the words, we are
‘unable to accept it. ~ The Courk ought nob to strain an ‘Act in favour of
an interference with  private rights which is not justified by the primary
gense of the language. If caste feasts in private houses are to be prohibited,
the intention of the Liegislature to that effect must be. shown either by
8Xpress words or by necessary implication. " That intention cannot, in our
opinion, be read in the words before us. We think, therefors, the Muni-
‘cipality has exceeded its powers in issuing this order. The conviction and
gentence musb ba reversed, and ﬁne returned. :

JARD[NE, J.—1T concur. I am of opinion-that this was a very proper
case for the District Magistrate to refer, and that his full discussion of the

- Aect did not intend to maks any alteration ; for if the Parliament had had

» facts and law have helped us, along with Mr. Manekshah's argument. to an -

understanding of thie mitter. The conviction is under s 188 of the Indian

Penal Code : the question is whether the wide terms of s. 73 of the Bombay
Act VI of 1873 empower the Municipality on the outbreak of an epidemic
- diséase—in this case, cholera—to prohibit by proclamation the giving of
.caste-feasts within. the limits of a Municipality.- For the purposes of this
referance I assume thab the the result of such caste-feasts is to increase
the morbahtv The D.sirict Magistrate rightly notices the wide language

of 5. 73 “ to take such measures as may be deemsd necessary o prevent,-

.. maeat, mltlga.te or suppress any such outbreak.” We notice also, as a
~ precaution in favour of the subject, that the sanation of the Governorin
Council or his - delegate is required before the emargent measure can be

‘taken. Tae District Magistrate suggests that the Ligislatare intended to-

- Jeave to the Municipality under these provisions and safeguard the power
. of julging whether the emergency was to be mat by proala.ma.hon,—tha.t
" ig, whather bhe oroclamation can be upheld under the maxim salus popult

suprema lex [185] This view of the municipa! power and duby requxres
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- 41889 .our full consnderatlon T think,; bowever, that the whole Actand certainly '
JULY 30. 8. 73 shows that in enacting- it, the Legislature had this important maxim
in its mind at the time. It makes many particular acts, offences, they being -

CRIMINAL dangerous to the public health. It empowers the Mumcxrahty to proceed
. REFER- by written notice fo require. persons ‘to abate nuisances, as under ss. 58,
ENCE. 59, 62 and on disobedience in sone cases to abate the nuisance itself ; in
T —- others the disobedient perscn is:liable to a penalty on convietion, See-
13 B. 180. tion 82 empowers it to prosecute for public nuisances. It may, thersfors,

rightly be suprosed that if the Legislature had intended to confer a power

_.of prohibiting, by general preelamation, acts which are not public nuisances
or otherwise offences against the Municipal Actor other laws, it would

" have used clearer language than ‘is found io 8. 73. This view is supported
by the careful language used in regard to the interdicts which may be

" issued by Maglstmtes undeér Reg. XII of 1872, s. 19, and ss. 133 and 144
of the Criminal Procedure Code. Again, the' worﬁs of 5. 73 allow scope
‘for the application of the maxim salus populi suprema lex in other ways.
The words point to an exertion of the ordinary lawful powers of a munici-
“'pal body in regard to the active measures which in time of outbreak of an

" « gpidemic disease they would naturally take, but which may possibly be
restricted'by the want of funds, the peed of sanction of a distant authority,
the opera.tlon of a rule about contracts, the delay caused by a budget not
being prepared, or by the usual observance of forms. It may be that the
Legislature mtendnd that difficulties 'and delays of this kind should in

presenceof emergency be surmounted, the sanction of the Governor in -

-Counecil or his delegate being assumed a8 a safeguard justifying the setting

aside of forms and prel}mmaues requisite ard proper-in ordinary fimes and

-circumstances. Thus they may set to work fo clean their own property. b

I mean the nubhc places, streams, sewers, wells, &c., mentioned in s. 17..

Among the measures which the Munvcrpality mlght lawfully taks,

I would be irclined to include such as are distinctly specified in

~ the Public Health Acts in England, or such as the Local Govern-

ment Boards there may take when formidable epxdemlc, endemic

. [186] and infectious disease appears in any part of England, viz regardinp;

‘the speedy interment of the dead, house to house visitation, provxslon of .

medical aid and accomodation, cleaning, ventilation and dlsmfectlon and
. for guardmg against the spread of dizrease.  The Liocal Government Board
may frame regulations for these purposes, after which the local authority
kas to carry them out by appointment of medical and other officers and
by other pecessary and proper means. It seems to me that s. 73 of the
Act wo bave to interpret has been framed for similar purposes and may
.be so-construed. The section not only empowers, but directs the Munici-
~pality with the requisite raretion to take such measures as may be deemed -
‘necessary. A later Act, Bombay Act II of 1884, has so amended s. 24 as.
-to make some of these measures which were formerly optiopal, now

.obligatory on municipalities. The safeguard of gubernatorial sanction may

. have been devised to authorize acts in abatement of dangerous nuisances

such as the pulling down of infeeted houses or filthy buildings; I mean cases ..

" analogous to some to which the Courts have applied. the salutary maxim in-
question, ¢. g., the pulling down of a house, -to stop a ‘conflagration, the
sebting up of a bulwark on private land against the enemy -where instead:
.of a single house a great many were to be pulled down, where the interfer-

ence was to beon a large scale. It may well be that the Legislature thought -

- greater security would be given by requiring authority from the Governor
in Council. . But even the King’s Proclamation cannot change the law, or -
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create any offence Which wis not an offence before. See Bacon’s Abridg-
moent, Tit. - Prerogative, D. 8 ; the case of Proclamations, 12 Coke 297 ; the
remarks thereon by Cockburn, C. J;, in his charge in -Reg v. Nelson and
Brand, p. 39; Hallam’s Constitutional History, Cbap. 1, p. 4. The mean-
ing of 8. 78 can, therefore, be fully. satisfied withought giving it a con-
gtruction which would allow a sudden and general interference with
private persons in doing ‘Acts not wrong in themselves, nor prohibited
by law, nor rule having the force of law. Tt is a well-settled rule orlaw
that every charge upon the subject must-be imposed by eclear and
unambiguous language— Denn v. Diamond (1), and, as pointed [187] out
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in Broome’s Liegal Maxims, no pecuniary burden can be imposed without

distinet legal authoritv—Gosiing v. Veley (2), the maxim about salus

populi not being sufficient authority. The present caseis one of general

interference, not with the purses, but, as the District Magistrate points
out, with the stomachs of the subjects, viz., with dinner-parties in the city

- of Ahmedabad. I do not think it consistent with legal principles that

any.such authority shall be implied when not expressed. The proclama-
tion before 1us is an edict purporting to have the effect of legislation. But

there was no legal obligation on the Municipality to publish it, or notify

it in any way ; and, as Mr. Manekshah points out, there is no provision
in the section providing a penalty for any disobedience of the Muniepalitiy
taking the measures. It is againgt principle that the subject shall
be bound by bye-laws which need not be nofified. - In relation to

the inatters before us, no rule nor bye-law hasg been made. I donob .

think the present case falls within the yprinciple of Nagar Valab Narsi
v. Municipality of Dhandhuka (3), where particular powers having been
vested in the Muncipality by s. 33 of the Act, the question was whether
the Court should interfere on the ground of a wrong exercise of discretion,
on which see Duke of Bedford v. Dawson (4), Gard v. Commissioners of
Sewers of City of London (5), Gallowya v. Mayor and Commonalty of
London(6), Attorney-General v. Great Western Railway Co.(7). Neither does
the question come before us, as in Heap v. Burnley Union (8), where the
Court had to determine whether a bye-law was reasonable. The points seem

. tome more like that in Foster v. Dodd(9), where the extent of the authority -

of the Queen in Council under a statute was determined, or like the first
stated in the judgmert in Earl Derby v. Bury Improvement Commas-
sioners (10), whether 1he Act conferred- the paticular power. The words
*to take such meagures” are of the vaguest, but the metaphor does not
appear to include the power of legislating, which had already been provided
, for by [188] means of rules unders. 14 having the force of law. Section 73
"is intended to make the duty of the Municipality clear, so as to preclude

any defence which an ignorant or indolen$ or parsimonious Munieipal-

ity might raise if the words used by the Legislature left them any option,
" See Dwarris on Statute. 2nd. ed., 604 ; Reg. v. Commissioners of Flockwood
Inclosure (11).  The Municipality is nob to evade its own duty by. issuing
proclamations probibiting other people, a means cheap encugh, but evident-
ly not ab all a substitute, in eonesivable cases of epidemie, for the provi-
gion of a hospital or a - sufficient . number of medical and sanitary officers.
Section 73 is a new enactment empowering and requiring the Muniei-
pality to do certain things for which the older -law, re-enacted in s. 91,

()4 B. & 0. 245. ~ . {294 H.L.C. 797, {3 12 B. 490,
.(4) L.R<20 Eq. 358. (5) L.R. 28 Ch. D. 486, - (6) L.R. 1 H.L. 34,
(7) TR, £ O D a8, - omm o R

@ LR.3QB.6%.. . (10) LiR-4Ex. 244 - (11) 2 Chitty, 251,
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cl. I, ma.kes a.nofsher sort of provision bv a.llowmg the. Governor in Councll

after ascertaining that the Municipality * ha.ve neglecbed any ‘work or duty
falling within the scope of this Act which is in the opinion of the Gover-
nor in Council emergently necessary for public health:or safety, to
issue an .order to the Municipality to ezecute such work or peiform

‘such duty.” In ease of disobedience the Governor in Council may direct

the sttrzcb Ma,glstra*e to do this. I think the figure of speech used by the
draftsman * take measures’ wag probably meant for the beginning of some

sort of action such as is expressed by the words “execute” and “perform” :
and that the real intent of the Lagislature is not satisfied by mere prohibi-

tions confained in a proclamation. Section 73 acts remedially in sofar as -

it makes it the duby of the Municipality, after the Governor ii Council has
intimated his sanction, to set to work ifseli, in case of epidemie, to do
the same work or duty which for exactly the same. reasons of public
safety the Gtovernor in Council may order the Municipality to do, and in
case of disobedience may order to be done by the District Magistrate at
the expense of the Municipalily. The Legislature has in the Act of 1884

" amended s. 24, as already pointed out, and made new sanitary action

compulsory and given the executive establishment and the Collector of the
distriet powers of compulsion by supersession of the Municipality. We

~must even.in dealing with a law conferring benefits consbrue it strictly as

penal and not liberally as remedial, [189] where the consequences bacome
penal—Dwarris on Statutes, s. 640 ; Hubbard v. Johnstone (1). We may .

say with the learned Judge in that cass, “thoagh this statute be remedial, =

veb it ls very penal if all its requisitions be not complied with,” and,
again, “the sam> rule ought to obtain here as in the construetion of claus- L
es inflicting pains and penalties in the revenue laws, if they . be ambigu-
ously and obscurely worded, the interpretation is ever in favour of the
subjeet ; for this plain reason, that tha Legislature is ever at hand to explain
its own moaning, and to express more clearly what has been obscurely
expressed.” .I. would, therefore, quash the convxcblon a.nd the  order

conﬁrmmg 1b ,

" Conviction and sentence reversed.

- 13 B, 189.
- , - INSOLVENCY. -
. Before Sir 'Gha,'rles Sargent, Kt., Chief Justice,' and Mr Justice Scott.

IN THE MATTER' OF HarooN MAHOMED, INSOLVENT
r27bh and 28th February, 1890J

Insalvency Practwu—Appeal from order of ad]udzcatwn-—Resnandent on record unth-
drawing from appeal—Other creditors allowed to apperr in appeal as reepondents
“alth.ugh not named on the: record ~Hmdu law —Cuitchi M&mons-——F.zmzly firm—
-Quest:on of partnership in family firm—Burden of proof.

An order was made by the Insolvent Qourt adJudgmg H. an insolvent:on the

o petition of certain of his oreditors, H. appealed against the order, the petition-
.- ing creditors being the respondents named on the record. When the appeal
' came on for hearing, the said respondents did not appsar, and it was alleged that
’ the appellant had settled with them, in order to indacs them to withdraw from
" the appsal, Another 'creditor, whose name was in. the insolvent’s schedule,

k (1) 8 Taunt, @er Heath, J.-Q?O, (221).
o . 5684 :



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 
	Page 816 
	Page 817 
	Page 818 
	Page 819 
	Page 820 
	Page 821 
	Page 822 
	Page 823 
	Page 824 
	Page 825 
	Page 826 
	Page 827 
	Page 828 
	Page 829 
	Page 830 
	Page 831 
	Page 832 
	Page 833 
	Page 834 
	Page 835 
	Page 836 
	Page 837 
	Page 838 
	Page 839 
	Page 840 
	Page 841 
	Page 842 
	Page 843 
	Page 844 
	Page 845 
	Page 846 
	Page 847 
	Page 848 
	Page 849 
	Page 850 
	Page 851 
	Page 852 
	Page 853 
	Page 854 
	Page 855 
	Page 856 
	Page 857 
	Page 858 
	Page 859 
	Page 860 
	Page 861 
	Page 862 
	Page 863 
	Page 864 
	Page 865 
	Page 866 
	Page 867 
	Page 868 
	Page 869 
	Page 870 
	Page 871 
	Page 872 
	Page 873 
	Page 874 
	Page 875 
	Page 876 
	Page 877 
	Page 878 
	Page 879 
	Page 880 
	Page 881 
	Page 882 
	Page 883 
	Page 884 
	Page 885 
	Page 886 
	Page 887 
	Page 888 
	Page 889 
	Page 890 
	Page 891 
	Page 892 
	Page 893 
	Page 894 
	Page 895 
	Page 896 
	Page 897 
	Page 898 
	Page 899 
	Page 900 
	Page 901 
	Page 902 
	Page 903 
	Page 904 
	Page 905 
	Page 906 
	Page 907 
	Page 908 
	Page 909 
	Page 910 
	Page 911 
	Page 912 
	Page 913 
	Page 914 
	Page 915 
	Page 916 
	Page 917 
	Page 918 
	Page 919 
	Page 920 
	Page 921 
	Page 922 
	Page 923 
	Page 924 
	Page 925 
	Page 926 
	Page 927 
	Page 928 
	Page 929 
	Page 930 
	Page 931 
	Page 932 
	Page 933 
	Page 934 
	Page 935 
	Page 936 
	Page 937 
	Page 938 
	Page 939 
	Page 940 
	Page 941 
	Page 942 
	Page 943 
	Page 944 
	Page 945 
	Page 946 
	Page 947 
	Page 948 
	Page 949 
	Page 950 
	Page 951 
	Page 952 
	Page 953 
	Page 954 
	Page 955 
	Page 956 
	Page 957 
	Page 958 
	Page 959 
	Page 960 
	Page 961 
	Page 962 
	Page 963 
	Page 964 
	Page 965 
	Page 966 
	Page 967 
	Page 968 
	Page 969 
	Page 970 
	Page 971 
	Page 972 
	Page 973 
	Page 974 
	Page 975 
	Page 976 
	Page 977 
	Page 978 
	Page 979 
	Page 980 
	Page 981 
	Page 982 
	Page 983 
	Page 984 
	Page 985 
	Page 986 
	Page 987 
	Page 988 
	Page 989 
	Page 990 
	Page 991 
	Page 992 
	Page 993 
	Page 994 
	Page 995 
	Page 996 
	Page 997 
	Page 998 
	Page 999 
	Page 1000 
	Page 1001 
	Page 1002 
	Page 1003 
	Page 1004 
	Page 1005 
	Page 1006 
	Page 1007 
	Page 1008 
	Page 1009 
	Page 1010 
	Page 1011 
	Page 1012 
	Page 1013 
	Page 1014 
	Page 1015 
	Page 1016 
	Page 1017 
	Page 1018 

